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Demonstration at the Fiag Hoisting in
Car Nicobar on Republic Day

9989 SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether Government are aware
of the black flag demonstration and
anti-national glogan shouting by a
section of Government officials at Car
Nicobar on the 26th January, 1978
during the flag hoisting ceremony
showing utter disrespect for the na-
tional flag and national anthem;

(b) if so, the action Government
have taken against those Government
officials, and

(¢) whether this type of activities
mn the tribal area will encourage in-
discipline ang lawlessness gmongst the
tribals leading to serious consequen-
ces, 1if so, the reaction of Government
thereto and gteps contemplated to
check recurrence of such incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No black flag demonstration or
anti-national slogan shouting took
place on 26th January, 1978 during
the flag hoisting ceremony and sing-
ing of pational anthem at Car Nico-
bar, However, occasional slogans
pertaining to the acceptance of their
9-point demanq were shouted by
some smployees outside the venue of
the function. No disrespect was
shown to the national flag nor the
signing of the National Anthem was
prevented or any disturbance caused
to such singing The demonstrators
did not cauge any interference in the
smooth functioning of the fiag-hoist-
ing ceremony.
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(b) and (c). Immediatuly after the
flag hoisting ceremony the amp-
loyees came to know of the decision
to call of the hunger atrike/demons-
tration taken earlier by the employ-
ees union at Port Blair and they ex-
pressed their regrets over the inci-
dent. The demonstrators wer, wam-
ed by the District Officers to be care-
fu] in future. This was an isolated
incident for which the employees had
expresseq regrets and therefore not
likely to encourage indisciplineg or
lawlessness amongst the tribals
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Use of Helicopters, Aeroplanes etc. by
Former Ministers for Election/Party
purposes

9991 SHRI MRITYUNJAY PRA.
SAD: Will the Minister of DEFENCE
re pleased to lay a gtatement show-
ng:

(a) the extent to which the former
ministers including the former Prime
Minister, made use of helicopters,
aerdplanes, motor vehicles etc. of Gov-
ernment for election, party or personaj
purposés between l1st January, 1971 to
20th March, 1877, year-wise indicating
(i) names of such former ministers
who have been Hent bills in this regatd,
(i) the vehicles used, (iii) dittance

travelled therein, (iv) number of days
vehicles were used, the amount which
became due to them, (v) the num-
ber of bills whi¢h have not been either
prepared or sent to them and the
amount paid by these former ministerg
on this account and those against whom
these bills are still outstanding and
(v1) measures taken or being taken
for realising the same;

(b) whether Centra] Government
are aware that such bills have been
sent by State Governments also and if
s0, the details thereof; and

(c) whether some of these bills are
to be pmid by the Congress Party; if
g0, how the same will be realised from
the two factions of Congress Party and
whether any amount has already been
realised, 1f so, how much?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)- (a) The
year-wise details of the use of mili-
tary aircraft and motor vehicles by
the former Prime Minister and other
Ministers for unofficial purposes dur-
ing the period 1st January 1871 to
the 20th March 1977 are given in the
two attached statements The infor-
mation has been compiled on the basis
of the available records.

(b) Ministry of Defence have no
information about any bills that may
have been sént by the State Govern-
ments to the former Ministers, inclu-
ding the fromer Prime Minister.

(c) The Prime Minister’s Office
have sent the necessary bills to the
AILC.C, for recovery of ocutstanding
dues. Some reminders to the then
President and the General Secretary
of AICC were also sent by the
Prime Minister’s Office in registered
covers, as well as through prdinary
mail There was no response from
the AIC.C. The matter was also tak-
en up with Smt. Indira Gandhi and
with both the factions of the Congress
Party for early settlemnet of the
outstanding dues. So far, these efforts
have not elicited a response.





